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. [Shri Rasa Behari Behra]

The preservation of these sculptures of 
Orissa is very essentia]. The absence of ;i 
museum in Ratnagiri would lead to the 
ruin of these sculptures. It is therefore, 
necessary that the C.P.W.D. should be 
directed to start the construction of the 
museum without any further delay.

( i v )  I n c lu s io n  o f  Ja ip u r  t o w n  o f  O r issa  
u n d e r  S m a l l  a n d  M ed iu m  T o w n s  
D e v e lo p m e n t  an d  B e a u t i f ic a t io n  
P ro g ra m m e.

SHRI A, C. DAS (Jaipur): I would
like to make the following statement under 
Rule 377. —Jajpur, which is popularly
known as Navigaya and Birajakshetra has 
got both the historical and religious signi- 
finance." It is one of the medium town

(■ the State of Orissa. Thousands of 
\  jurists and pilgrims from all over the 

country come to visit Navigaya and 
Birajakshetra of this town everyday. It 
is a matter of regret that this town has 
not been developed to the desired level.

Improvement of roads, provision of 
modern sanitary facilities, better water 
supply system, construction of resettle-
ment colonies for the slum dwellers and 
the develoment of parks o f  this ancient 
town invloves large amount of funds. 
Orissa is a poor State and the cost requir-
ed for the overall development of this 
historical town cannot be borne entitrely 
by the State Government. On the other 
hand, the delay in taking effective steps for 
the development of this town may cause 
great discontentment among the people.

The Government of India has under-
taken programme for the development and 
beautification of small and medium towns 
of the country during the Sixth plan 
period. Two hundred thirty one (owns 
h H over the country have been identified 
so far, for bringing tinder this SmalT and 
Medium Town Development and Beauti-
fication Programme.

In this connection, I demand therefore 
that Jaipur town of Orissa may please be 
included in the said programme forth-
with.

(v) A b s o r p t io n  o f  e m p lo y e e s  o f  t h e  
,  » C e n t r a l  F is h e r ie s  C o r p o r a t io n .

SHRI SUDHIR GIRI (Contai): Sir, 
the Ministry of Agriculture had taken a 
decision to wind up the Central Fisheries 
Corporation. Consequent on the decision, 
the hon. Minister of Agriculture had a 
meeting on 25-1-1982 with the heads of 
different Undertakings' under the Ministry 
of Agriculture for the absorption of the 
employees of the Central Fisheries Cor-
poration as early as possible. But out of 
197 regular staff, only 8 have so far been 
absorbed (6 in the National Seeds Cor-
porations and 2 in the Haldia Port). It 
is, therefore, a pity that instead of im-
plementing the decision, the management 
of all the Undertakings hive adopted 
dilatory tactics so "that the deadline of the 
closing of Central Fisheries Corporation 
is over. Furthermore, to avoid the 
absorption of those employees in service, 
hlmost all the Undertakings such as the 
National Seeds Corporation, F.CX, Indian 
Dairy Corporation, Modern Bakeries have 
called Tor graduate employees. Out of 
197 employees there are only 44 graduates 
in Central Fisheries Corporation. To 
make the situation worse confounded, the 
Central Fisheries Corporation manage-
ment is also not forwarding the names of 
31 casual staff who are in continuous 
service without a break for the last ten 
to fourteen years.

Two months have passed after the 
decision wa; taken for absorbing ail the 
197 regular and 31 casual stafF. But now 
it transpires that notices are going to be 
served on 30-3-1982 for the closure ,of 
the Central Fisheries Corporation. This 
would crcatc a grave situation- throwing 
a number of employees, 189 employees, 
out of employment who have put in theiT 
valuable service for a long time in this 
organisation. To alleviate such critical 
position of the Central Fisheries Corpora-
tion, the Government shou ld  lake p ositive  
steps without a moment’s dslay.

I, therefore, urge upon the Government 
to take immediate steps for absorption of 
these unfortunate, employees of Central 
Fisheries Corporation and extend the date 
for the closure of this Corporation till


